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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO. 204 /2025/EZ

In The Matter of :

M/S. Greenzen Bio Private Limited &
Anr.
...... Applicants
-Versus-
The State of West Bengal & Ors.

....... Respondents.

COUNTER AFFIDAVIT ON BEHALF OF UNIQUE UNIVERSAL BIO-
WASTE LLP, RESPONDENT NUMBER 9.

I, Sri Gaurav Borar, son of Chainroop Borar, aged about 33

years, by faith- Hindu, by Occupation- Business, working for gain at

Unique Universal Bio-Waste LLP, residing at Regent Enclave, Block-4,

Flat-4C, Kaikhali, Kolkata-

700052, do hereby solemnly affirm and

state as follows:-

That I am the one of the Partner of respondent no. 9 in the

instant original application and as such I am well acquainted with the

facts and circumstances of the instant original application and duly
authorized to sign and swear this affidavit. Copy of the said
authorization is annexed hereto and marked with the letter ‘R-1".

That I have been advised to deal with relevant paragraphs

of the application which appears to be material and relevant for
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proper adjudication of the instant case and the paragraphs
and/or portion of the paragraphs which are not specifically admitted,

be deemed to have been denied by me.

3. With regard to the statements made in paragraphs 1, 2, 3, 4 of
the said original application, I say those are matters of record and

anything contrary to the records I deny and dispute each and every
statements/allegations.

4. That with regard to the statements made in paragraph 5, 6, 7 of
the said application I say those are matters of record and anything
contrary to the records I deny and dispute each and every
statements/allegations. I say that although the applicant company
were allowed to set up plant at Mouza- Binnaguri, J.L. no. 3, Site no.
12, P.O- Fulbarihat being operator of CBWTF for the purpose of
collection, reception, storage, transport, treatment, disposal of Bio
Medical waste from the nearby hospitals, but failed to provide
satisfactory services which poor service and non compliance of Bio-
Medical Waste Management (BMWM) Rules, 2016 for which several
complaints are lodged. It is denied that CBWTF is redefined under
CPCB guidelines to facilitate CBWTF with minimum number of beds
and not to create setting up of more than one CBWTF in the
surrounding.

S.  That with regard to the statements made in paragraph 8, 9, 10,
11, 12, 13 and 14 of the said application I say those are matters of
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record and anything contrary to the records I deny and dispute each

and every statements/allegations.

6.  That with regard to the statements made in paragraphs 15, 16,
17, 18 and 19 of the said application I deny and dispute each and
every statements and/or allegations made therein. It is stated that
vide Letter dated 07.12.2022 the Central Pollution Control Board
informed that as per Bio-Medical Waste Management Rules, 2016 do
not restrict setting up of more than one CBMWTF at one location and
revised CPCB Guidelines for CBMWTFs also do not restrict installation
of new facility in a coverage area, if the existing facility does not have
adequate capacity to handle quantum of bio-medical waste and/or
does not comply with norms prescribed under BMWM Rules, 2016.
The answering respondent states further that in a meeting held on
31.08.2022 regarding BMW issues and fixation of rates for lifting,
transport and safe disposal of Bio Medical Waste it was decided that
Health and Family Welfare Department will take initiative to generate
awareness and publicity among interested parties to set up more
CBMWTF in the State and each District can have at least two
CBMWTF and bigger districts with more BMW generation can have

three such facilities.

7.  That with regard to the statements made in paragraph 20 to 27
of the said application regarding process of stages of establishing
CBMWTF are matters of record and anything contrary to the records I
deny and dispute each and every statements/allegations. It is stated
that the answering respondent unit being the respondent no. 9 duly




complied with all the formalities and thereafter state board allowed to
set up CBMWTF at Village- Kaluabari, P.O- Debithakurbari, P.S-
Chhatgujrimari, Baikunthapur, District- Jalpaiguri. It is stated that
M/S Unique Universal Bio Waste LLP made online application vide
proposal no. SIA/WB/INFRA2/481778/2023 dated 08th June, 2023
alongwith copies of Environment Management Plan seeking
Environment Clearance under provisions of EIA Notification, 2006.
Thereafter Terms of Reference issued by SEIAA dated 23.12.2022 in
favour of the project proponent, respondent no. 9 herein. That based
on Terms of Reference and public hearing, the respondent no. 9
prepared final EIA report which was submitted alongwith EC
application in the Paribesh Portal. That after due appraisal of said
application SEAC in it’s meeting dated 21.06.2023 recommended the
proposed project for grant of Environment Clearance and ultimately
SEIAA granted EC to the project proponent on 01.09.2023.

Copy of Environment Clearance is annexed herewith and
marked with the letter ‘R-2’ to this affidavit.

8.  That after obtaining of Environment Clearance the respondent
no. 9 duly obtained Consent to Establishment (CTE) on 13.09.2023
and Consent to Operate (CTO) and authorization from the WBPCB on
06.03.2025 with validity till 28.02.2030.

Copy of the Consent to Establishment and Consent to Operate

and authorization are annexed hereto and marked with the letter ‘R-3’ -

to this affidavit.

9. That with regard to the statements made in paragraph 28, 29 of

the said application I say those are matters of record and anything
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contrary to the records I deny and dispute each and every
statements/allegations.

10. That with regard to the statements made in paragraphs 31 to 36
of the said application I deny and dispute each and every statements
and/or allegations made therein. It is denied that there is any
additional or surplus beds and respondent no. 9 has no scope to set
up new CBMWTF. It is further denied that applicant will operate for
around 4500 beds. The answering respondent states that after
considering relevant rules and guidelines the respondent authorities
processed the application of respondent no. 9 for setting up of
CBMWTF. That dependance on only one CBWTF often causes disputes
like irregular lifting and lifting of lesser quantity resulting
unnecessary dumping of bio medical wastes in hospital premises.
That to avoid such mismanagement the respondent authorities
decided to welcome initiative of setting up new CBMWTF in the State.

11. That with regard to the statements made in paragraphs 37 to 40
of the said application I deny and dispute each and every statements
and/or allegations made therein. It is further denied that after
considering all aspects the authorities issued TOR in favour of the
respondent no. 9 and granted consent to establishment in favour of
answering respondent. It is denied that in violation of BMW Rules,
2016 Environment clearance granted by SEIAA in favour of the
respondent no. 9. It is also matter of record that Consent to Operate
(CTO) and authorization are also granted in favour of respondent no. 9
from the WBPCB on 06.03.2025 with validity till 28.02.2030.
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12. The answering respondent states the from the information
obtained under Right to Information Act, 2005, the deponent herein
came to learn that for violation of Rules under Bio-Medical Waste
Management (BMWM) Rules, 2016 an inspection was caused by the
State Board from which it was evident that M/s Greenzen Bio Pvt. Ltd.
not operated treatment facility and violated the provisions of said
Rules. That as per provision under Section 15(1) of Environment
(Protection) Act, 1986 whoever fails to comply with or contravenes any
of the provision of the said Act or the Rules made thereunder, he shall
be punished with imprisonment for a term which may extend to five
years or with fine which may extend to one lakh rupees or with both.
That for the violation of the provisions of said Act, 1986 and Rules,
2016 the State Board initiated criminal proceeding against the
applicant herein M/s Greenzen Bio Pvt. Ltd under Section 200 of the
Code of Criminal Procedure, 1973.
Copy of the said Memo dated 23.04.2026 obtained under Right
to Information Act is annexed hereto and marked with the letter ‘R-4’
to this affidavit.

13. That with regard to the statements made in paragraphs 41 to 50
of the said application I deny and dispute each and every allegations
which are made contrary to the records therein. It is stated that most
of the said paragraphs are repetition of Rules stipulated in Bio
Medical Waste Management Rules, 2016 and revised guidelines of
Common Bio Medical Waste Treatment Facilities. The answering
respondent again reiterates that vide Letter dated 07.12.2022 the
Central Pollution Control Board specifically informed that as per Bio-
Medical Waste Management Rules, 2016 do not restrict setting up of
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more than one CBMWTF at one location and revised”

for CBMWTFs also do not restrict installation of new facility in a
coverage area, if the existing facility does not have adequate capacity
to handle quantum of bio-medical waste and/or does not comply with
norms prescribed under BMWM Rules, 2016. It is stated further that
in a meeting held on 31.08.2022 regarding BMW issues and fixation of
rates for lifting, transport and safe disposal of Bio Medical Waste it
was decided that Health and Family Welfare Department will take
initiative to generate awareness and publicity among interested
parties to set up more CBMWTF in the State and each District can
have at least two CBMWTF and bigger districts with more BMW

Guidelines

generation can have three such facilities.

14. That with regard to the statements made in paragraph 51 to 72
of the said application I say the statements made therein are in
connection with Writ petition moved before the Hon’ble High Court,
Calcutta by the applicant being W.P.A no. 443 of 2025 which are
matters of record and anything contrary to the records I deny and
dispute each and every statements/allegations. It is stated that the
applicant moved before the Hon’ble High Court inter-alia challenging
the grant of Environment Clearance and CTE and CTO granted in
favour of the respondent no. 9 herein. That the issue involved in the
said writ petition was not maintainable before the Hon’ble Court as
the said issue is appealable before the Hon’ble National Green
Tribunal, Eastern Zone Bench and since an alternative and efficacious
appellate remedy available under the National Green Tribunal Act,
2010, the Hon’ble High Court not exercised writ jurisdiction and
dismissed the said Writ Petition being WPA 443 of 2025 on the ground
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of existence of alternative remedy. Accordingly the Hon’ble High Court
granted liberty to the applicant herein to file the statutory appeal
before the jurisdictional appellate forum within a period of six weeks
from date and if such an appeal is filed, the jurisdictional appellate
authority shall register the same forthwith and shall proceed with the
same and come to its logical conclusion strictly in accordance with
law, as expeditiously as possible.

That pursuant to grant of such liberty to the applicant the
instant original application is filed by the applicant on the similar
issue which has already been dealt with by the answering respondent

herein the earlier paragraphs.

15. With regards to the Grounds and prayers as stated in the said
original application I say that save and except those grounds having

support of law are frivolous and the prayers are liable to be rejected.

16. It is further submitted that in facts and circumstances of the
case the Hon’ble National Green Tribunal be pleased to dismiss the
instant original application being devoid of any merit and filed with

the personal and malafide intention and not for the protection of

environment.

17. That the statements made in paragraphs 1 to 15 are true to my

knowledge and rest are my respectful submission.
Unique Universal Bio Waste LLP

G amwvav BO’W Y

Designated Partner/Authonieed Signatory
Identified by me DEPONENT

Advocate NARENDRA PRAGAD GUPTA
LT (S)ISIgnatum(s) of the | TARY
T o oL

SDC\;'OC. e, H'G ._,JbR CR.C:-JlTn
' ARY 6 Pcsi O"lv- Steet (Ground Flogr),
Eate, HIGH COURT, KOLKATA PR 2026 Oy, -Gate (High Court)
04d. No.-13823/2018. Gout. of tadia 18 A M00.-6283135090
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VERIFICATION:

I, Sri Gaurav Borar, son of Chainroop Borar, the Deponent within
named, do hereby verify and declare that the statements made in the
aforesaid paragraphs are true and correct to the best of my
knowledge and information and I believe that nothing material has

been concealed there from.

Verified at Kolkata on the |, ﬁf@prﬂ 2026.

: \';-'\:‘3\-_&“‘_\_«3‘3 \ usl)mque Universal Bio Waste LLP
AN
Ol \\ > Gmmw Rovar

P

t '\
) ~==~~"Desiqnated Partner/Authonsed
Identified by me ! mﬁ ne Stlgnatc"f

ot o

Advocate
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UNIQUE UNIVERSAL BIO WASTE LLP

LLPIN: ABC - 3831 A
REG. OFFICE: Canal Road, Opp. 3 No, Bridge, Towards Sharda Sishu Tirtha School, Vill.- Dangapara, %
Mouza- Binnaguri, P.O.-Balaram, P.S.« New Jalpaiguri, Dist. Jalpalguri-735135
PLANT OFFICE: Kaluabari, Chhatgujrimari, Debithakurbari, Pargana Baikunthapur, Jalpaiguri-735132
ADMN. QFFICE: 7A, Bentinck Streot, Old Wing, 2nd Floor, Kolkata- 700001
EMAIL: nubwllp@gmail.com CONTACT NO.: 8617391274

EXTRACT OF THE MINUTES OF THE MEETING OF BOARD OF PARTNERS OF UNIQUE UNIVERSAL BIO WASTE
LLP DULY CONVENED AT THE REGISTERED OFFICE OF THE LLP SITUATED AT CANAL ROAD, OPP. 3 NO.
BRIDGE, TOWARDS SHARDA SISHU TIRTHA SCHOOL, VILL: DANGAPARA, MOUZA: BINNAGURI, P.O. BALARAM,
P.S. NEW JALPAIGUR], DIST. JALPAIGURI-735135 AS ON TUESDAY, 24™ DAY OF FEBRUARY, 2026 AT 11.00 AM.
TO TRANSACT THE FOLLOWING BUSINESS:

AUTHORIZATION TO MR. GAURAV BORAR:

The Chairperson presented before the LLP a draft proposal of appointing Mr. Gaurav Borar, existing partner of the
LLP, as an Authorized representative of the LLP in the matter of court case filed by Greenzen Bio Private Limited.

After due discussion and agreed upon the matter, the following resolutions have been passed unanimously by the
partners of the LLP:

"RESOLVED THAT, in compliance with the applicable provisions of the Limited Liability Partnership Act, 2008
and rules made thereunder [including any statutory modification and re-enactment thereof) and wﬂJ{ the consent of
the partners of the LLP, Mr. Gaurav Borar, son of M. Chainroop Borar, resident of Regent Eng;w/e, Block-4, Flat-
4C, VIP Road, Kaikhali, Opp. Haj Tower, VTC: Rajarhat Gopalpur(M), P.O. Kolkata Airport, District: North 24
Parganas, Pin: 700052, State: West Bengal, be and is hercby singly authorized to represent, in the matter of court
case filed by 'Greenzen Bio Private Limited (CIN U74210WB2006PTC11031 1], to sign, execute and to file,
whether digitally or physically, the forms, applications, declarations, petitions, appeals and all other necessary
documents as may be required to be submitted by the LLP and to represent the LLP before any court or concerned
authority and to take all decisions and to do all other acts, deeds, matters and things as deem to be required and
necessary, proper or expedient for and on behalf of the LLP for the same."

"RESOLVED FURTHER THAT, the partners of the LLP have clarified that, the all works and decisions taken by
Mr. Gaurav Borar, as being Authorized representative of the LLP, in the matter of court case filed by 'Greenzen Bio
Private Limited' will be bound on the LLP."

"RESOLVED FURTHER THAT, a copy of the foregoing resolutions, duly certified to be true by the Managing
Partner of the LLP, is with a request to act thereupon and be furnished to anyone concerned or interested in the matter
of court case filed by ‘Greenzen Bio Private Limited' as and when necessary."

//Certified to be True/

FOR, UNIQUE UNIVERSAL BIO WASTE LLP
For Unique Universal Bio Waste LLP

Hrrern

Designated Partner/Authorised Signatory

HIREN CHANDRA ROY
DESIGNATED PARTNER
DIN- 10166592
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), WEST BENGAL)

The Designated Partner
UNIQUE UNIVERSAL BIO WASTE LLP

A-1 Shyam Plaza,S.F.Road,Ward No 08 PO + PS-Siliguri Darjeeling-
734001 -734005

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

“
'g Sir/Madam,
h o This is in reference to your application for Environmental Clearance (EC)
> in respect of project submitted to:the "SEIAA vide proposal number
) SIA/WB/INFRA2/431778/2023 dated-08-Jun 2023. The particulars of the
'g environmental clearance granted to the project are as below.
. 3. 1. EC Identification No. EC23B057WB123900
2 2. File No. EN/T-11-1/086/2022
Sy 3. Project Type New
4. Category B 1§
5. Project/Activity including 7(d)(a)Common Bio-Medical Waste
Schedule No. : ‘ Treatment Facility
6. Name of Project Establishment of Common Bio-Medical

Waste Treatment Facility (CBWTF) at
Village- Kaluabari ,P.O.
Debithakurbari,P.S-Rajganj, Mouza-
Chhatgujrimari,Pargana Baikunthapur,
Dist-Jalpaiguri, West Bengal

7. Name of Company/Organization UNIQUE UNIVERSAL BIO WASTE LLP
Location of Project WEST BENGAL
9. TORDate N/A

®

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

and Virtuous Environmental Sin

-

PARIVESH
(Pro-Active and Responsive Facilitation by Interactive,

(e-signed)
Kaliyamurthi Balamurugan
Date: 01/09/2023 Member Secretary
SEIAA - (WEST BENGAL)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC23B057WB123900  File No. - EN/T-11-1/086/2022 Date of Issue EC - 01/09/2023 Page 1 of 9
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Environmental Clearance for the proposed establishment of C()HNH())I; lil(;-)/gl;fm.lil;';)ll ‘;/(;.;le :;'Irgalig;’:;t I;itcolllty
llace - Kaluabari, LR Plot Nos. 160, 300, 302, 309, ) ) ) y 100 -
;)C;llg):gafkjfug(’zriv'g?e- Rajganj, Mouza - Chhargujrimari, Pargana « Baikunthapur, Dist. - Jalpaiguri, West

Bengal, by M/s. Unique Universal Bio Waste LLP.

Background of the project
The proponent made online application vide proposal no. SIA/WI/INI'RA2/431778/2023 dated 08 June

2023 seeking Buvironment Clearance (EC) under the pruvisionsr()f l'hc EIA rrlf)lil'icali'()n, 2006 lforb'lh‘c
|‘\1\:l;osul ostablishment of Common Bio-Medical Waste Treatment Facility (CBWTF) at Village - Kaluabari,
LR Plot Nos. 160, 300, 302, 309, 310, 311,

312, 314, P.O. - Debithakurbari, P.S. - Rajganj, Mouza -
Chhatgujrimari, Pargana - Baikunthapur, Dist. - Jalpaiguri, West Bengal, by M/s. Unique

Universal Bio
Waste LLP. '
The proposal is for Common Bio-Medical Waste Treatment Facility (CB'WTI") at Vlllz}gc - Kaluz.lbar!,
P.O. - Debithakurbari, P.S. - Rajganj, Mouza - Chhatgujrimari, Pargana - Baikunthapur, Dist. - Jalpaiguri,
West Bengal.
The project proponent obtained Terms of Reference issued by SEIAA, WB vide File No. EN/T-II-
1/086/2022 dated 23.12.2022 against proposal no. SIA/WB/INFRA2/407378/2022.

Salient features of the proposed project as per the EIA report as uploaded in the PARIVESH portal may

be summed up as below:

Land Area 11452.6 sqm. or 2.83 Acres

Greenbelt 3780 sqm. (33%)
Particulars Capacity Numbers
Plasma Pyrolysis 1250 Kg/Hr 1+1 (Standby)

A Capacity &
Plant capacity Shredder capacity 500 Kg/hr 1
.'Autoclave capacity 1500 Liters 1+1 (Standby)

ETP 10 KLD 1

Power requirement and
Source

Total Electricity load — 65 KW

-Energy requirement — 1300kVA
“Source- West Bengal State Electricity Distribution Corporation

Limited. »
DG Set for standby--125 KVA Fuel — HSD

Water Requirement

The water-consumption will be 15.4 KLD. Daily fresh water
demands 9.9 KLD which will be sourced from Ground water and
5.5 KLD water will be recycled after treatment

Source of Water

Water demand will be met through bore well.

Manpower Construction Phase — 30 Operation Phase - 50
Utility Water Waste Management
Required Water
Generation
Domestic 24 2.0 5.5 KLD
recycled /re-
Waste water generation lised
IFloor washing 2.0 1.5 Sent to ETP
Plasma Pyrolysis | 2.0 1.8 and treated
Workshop/vehicle | 2.0 1.8 water of 5.5
washing KLD
Autoclave 4 1 recycled /re-
used

EC Identification No. - EC23B057WB123900  File No. - EN/T-II-1/086/2022 Date of Issue EC - 01/09/2023

Page 2 of 9
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Environmental Clearance for the proposed establishment of Common Bio-Medical Waste Treatment Facility
(CBWTF) at Village - Kaluabari, LR Plot Nos. 160, 300, 302, 309, 310, 311, 312, 314, P.O. -
Debithakurbari, P.S. - Rajganj, Mouza - Chhatgujrimari, Pargana - Batkunthapur, Dist. - Jalpaiguri, West
Bengal, by M/s. Unique Universal Bio Waste LLP,

Greenbelt 3 -
Total 154 8.1
Type l Quantity | Treatment/ disposal
Solid waste
Organic 5.25 Municipal bin
Kg/day including food waste
Inorganic 2.25 WBPCB authorized
Kg/day recyclers
Hazardous waste
Solid /Hazardous waste Discarded containers/ | 1.0 TPA | Through authorized
generation barrels / liners recyclers
contaminated with
hazardous wastes /
chemicals, if any-=
DG Waste oil/Spent " 7|.0.5 KL/A | Authorized recyclers
ETP Sludge TSDF
/Ash. w ® 4] 66 TPA TSDF
| ‘1 ?/S

Project Cost (Rs.)

|,Rs: 4.9 Crores.

AN

Statutory compliance:

State Level Environment Impact Asséssment Authority (SEIAA),‘;W'e's'f Bengal examined the proposal and also
perused recommendations of the State LeveLl?xpert AppraisaL_Cqmmittee (SEAC). After due consideration of
the project proposal, and after considering the recommendations ‘of the State Level Expert Appraisal Committee
(SEAC), the State Level Environment Impact’ Assessment'Authority accords Environmental Clearance to the
project as per provisions of the EIA notification no. S.0. 1533 (E) dt. 14" September, 2006 of Ministry of
Environment & Forests, GOI and the subsequent amendments, on the basis of above mentioned features along
with other details submitted to SEIAA subject to strict compliance of the terms and conditions mentioned

i.  The project proponent shall obtain forest clearance under the provisions of Forest (Conservation)
Act, 1986, in case of the diversion of forest land for non-forest purpose involved in the project.

ii. The project proponent shall obtain clearance from the National Board for Wildlife, if applicable.

iii. The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife Management
Plan and approved by the Chief Wildlife Warden. The recommendations of the approved Site-
Specific Conservation Plan / Wildlife Management Plan shall be implemented in consultation
with the State Forest Department. The implementation report shall be furnished along with the
six-monthly compliance report. (in case of the presence of schedule-I species in the study area)

iv. The project proponent shall obtain Consent to Establish / Operate under the provisions of Air
(Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of

- Pollution) Act, 1974 from the concerned State Pollution Control Board/Committee.

tification No. - EC23B057WB123900  File No. - EN/T-11-1/086/2022 Date of Issue EC - 01/09/2023

Page 3 of 9
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Environmental Clearance for the proposed establishment of Common Bio-Medical Waste Treatment Facility
(CBWTF) at Village - Kaluabari, LR Plot Nos, 160, 300, 302, 309, 310, 311, 312, 314, P.O. -
Debithakurbari, P.S. - Rajganj, Mouza - Chhatgujrimart, Pargana - Batkunthapur, Dist. - Jalpaiguri, West
Bengal, by M/s. Unique Universal Bio Waste LLP,

1L

I11.

v, Transportation and handling of Bio-medical Wastes shall be as per the Biomedical Wastes
(Management and Handling) Rules, 20016 including the section 129 (o 137 of Central Motor
Vehicle Rules 1989,

vi. Project shall fulfill all the provisions of hazardous Wastes (Management, handling and
Transboundary Movement) Rules, 2016 including collection and transportation design etc. and

_ also guidelines for Common Hazardous Waste Incineration — 2005, issued by CPCB Guidelines
of CPCB/MPPCB for Bio-medical Waste Common Hazardous Wastes incinerators shall be
followed.

vii, The project proponent shall obtain the necessary permission from the Central Ground Water
Authority, in case of drawl of ground water / from the competent authority concerned in case of
drawl of surface water required for the project.

Vili.A certificate of adequacy of available power from the agency supplying power to the project
along with the load allowed for the project should be obtained.

ix. All other statutory clearances such as the approvals for storage of diesel from Chief Controller of
Explosives, Fire Department, Civil Aviation Department shall be obtained, as applicable by
project proponents from the respective competent authoritics.

Air quality monitoring and preservation

i.  The project proponent shall install emission monitoring system including Dioxin and furans to
monitor stack emission with respect to;standql'ds“prqscribed in Environment (Protection) Rules
1986 and connected to SPCB and CPCB online.servers and calibrate these systems from time to
time according to equipment supplier specification through labs recognised under Environment

- (Protection) Act, 1986 or NABL accredited laboratoriés,
{ SN . WA . .

ii. Periodical air quality monitoring in and around the site including VOC, HC shall be carried out.

f 3 y T . o A1 ) )

iii. Incineration plants shall bfe operated (combuStiOn;chambers) with such temperature, retention
time and turbulence, so as to achieve Total Organic' Carbon (TOC) content in the slag and
bottom ashes less than 3%, or their loss on ignition i$ less than 5% of the dry weight of the
material. 4 i,

iv. Venturi scrubber (alkaline) should be provided with ;pg:in'cinerator with stack of adequate height
(Minimum 30 meters) to control particulate emission'within 50mg/Nm3.

v. Appropriate Air Pollution Control (APC) system shall be provided for fugitive dust from all
vulnerable sources, so as to comply prescribed standards. All necessary air pollution control
devises (quenching, Venturi scrubber, mist eliminator) should be provided for compliance of
cmission standards.

vi. Masking agents should be used for odour control.
Water quality monitoring and preservation

i. The project proponent shall install effluent monitoring system with respect to standards
* prescribed in Environment (Protection) Rules 1986 through labs recognized under Environment
(Protection) Act, 1986 or NABL accredited laboratories.

ii. Waste water generated from the facility shall be treated in the ETP and treated waste water shall
be reused in the APCD connected to the incinerator. The water quality of treated effluent shall
mect the norms prescribed by State Pollution Control Board. Zero discharge should be

maintained.
iii. Process effluent/any waste water should not be allowed to mix with storm water.

iv. Total fresh water use shall not exceed the proposed requirement as provided in the project
details. Prior permission from competent authority shall be obtained for use of fresh water.

v. Sewage Treatment Plant shall be provided to treat the wastewater generated from the project.
Treated water shall be reused within the project.

EC Identification No. - EC23B057WB123900 File No. - EN/T-11-1/086/2022 Date of Issue EC - 01/09/2023 Page 4 of 9
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Environmental Clearance for the proposed establishment of Common Bio-Medical Waste Treatment Facility
(CBWTF) at Village - Kaluabari, LR Plot Nos. 160, 300, 302, 309, 310, 311, 312, 314, P.O. -
Debithakurbari, P.S. - Rajganj, Mouza - Chhatgujrimari, Pargana - Baikunthapur, Dist. - Jalpaiguri, West
Bengal, by M/s. Unique Universal Bio Waste LLP.

V.

V.

VI.

VIL

VIIL

vi. A certificate from the competent authority for discharging treated effluent/ untreated effluents
into the Public sewer/ disposal/drainage systems along with the final disposal point should be
obtained.

vii. The leachate from the facility shall be collected and treated to meet the prescribed standards
before disposal,

viii.Magnetic flow meters shall be provided at the inlet and outlet of the ETP & all ground water
abstraction points and records for the same shall be maintained regularly.

ix. Rain water runoff from hazardous waste storage arca shall be collected and treated in the effluent
treatment plant.

Noisc monitoring and prevention

i The ambient noise levels should conform to the standards prescribed under E(P)A Rules, 1986

" viz. 75 dB(A) during day time and 70 dB(A) during night time.

Energy Conservation measures

i.  Provide solar power generation on roof tops of buildings, for solar light system for all common
areas, street lights, parking around project area and maintain the same regularly;

ii. Provide LED lights in their offices and residential areas
Waste management

i. Incinerated ash shall be disposed- at apbidved TSDF and MoU made in this regard shall be
submitted to the Ministry prior to the commencement’.

ii. The solid wastes shall be segregated as per the norr‘r'is;of the Solid Waste Management Rules,
2016. ‘

iii. A certificate from the competent authority handling municipal solid wastes should be obtained,
indicating the existing civic capacities of handling and their adequacy to cater to the M.S.W.
generated from project.

iv. Any wastes from construction and demolition activities related thereto shall be managed so as to
. strictly conform to the Construction and Demolition Rules, 2016

v. No landfill site is allowed within the CBWTE site.

vi. The Project proponent shall not store the Hazardous Wastes more than the quantity that has been
permitted by the CPCB/SPCB.

Green Belt

i. Green belt shall be developed in arca as provided in project details, with native tree Green belt
shall be developed in an area equal to 33% of the plant area with a native tree species in
accordance with CPCB guidelines. The greenbelt shall inter alia cover the entire periphery of the
plant. The project proponent should follow the plantation plan approved by Divisional Forest
Officer, Baikunthapur Forest Division vide Memo No. 1244/13-2 dated 22.05.2023.

Public hearing and Human health issues

i. Feeding of materials/Bio-medical waste should be mechanized and automatic no manual feeding
is permitted.

ii. Proper parking facility should be provided for employees & transport used for collection &
disposal of waste materials.

iii. Necessary provision shall be made for fire-fighting facilitics within the complex.

iv. Emergency preparedness plan based on the Hazard identification and Risk Assessment (HIRA)
and Disaster Management Plan shall be implemented.

EC Identification No. - EC23B057WB123900  File No. - EN/T-11-1/086/2022 Date of Issue EC - 01/09/2023 Page 5 of 9
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Environmental Clearance for the proposed establishment of Common Bio-Medical Waste Treatment Facility
(CBWTF) at Village - Kaluabari, LR Plot Nos. 160, 300, 302, 309, 310, 311, 312, 314, P.O. -
Debithakurbari, P.S. - Rajganj, Mouza - Chhatgujrimari, Pargana - Baikunthapur, Dist. - Jalpaiguri, West
Bengal, by M/s. Unique Universal Bio Waste LLP,

v. Emergency plan shall be drawn in consultation with SPCB/CPCB and implemented in order to
minimize the hazards to human health or environment from fires, explosion or any unplupncd
sudden or gradual release of hazardous waste or hazardous waste constituents to air, soil or

* surface water.

vi. Provision shall be made for the housing of construction labour within the site with all necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking
water, medical health care, créche ete. The housing may be in the form of temporary structures
to be removed after the completion of the project.

vii. Occupational health surveillance of the workers shall be done on a regular basis.
IX.  Environment Management Plan (EMP)

i The project proponent should submit the proposed EMP on a six-monthly basis. The Office
Memorandum issued by the MoEF & CC vide F. No. 22-65/2017-IA.11I dated 30.09.2020 should
be strictly followed.

ii. Need based activities for local people is part of the EMP. Details of such activities submitted by
the project proponent is given in Annexure-1.

1ii. The project proponent shall install display board for display of all the environmental parameters
including sensor-based air, water and noise quality monitoring stations within their premises.

iv. The company shall have a well laid down environmental policy duly approve by the Board of
Directors. The environmental policy should prescribe. for standard operating procedures to have
proper checks and balances and to bring into focus any infringements/deviation/violation of the
environmental / forest /wildlife norms/conditions.. The-company shall have defined system of
reporting infringements /deyiation / violation of the.environmental / forest / wildlife norms /
conditions and / or shareholders / stake holders. The copy of the board resolution in this regard
shall be submitted to the/ Regional Office of Ministry| of Environment, Forest and Climate
Change (MoEF&CC) along with State Level Environment Impact Assessment Authority
(SEIAA) and West Bengal Pollution Control Board (WBPCB) as a part of six-monthly report.

v. A separate Environmental Cell both at the project .and company head quarter level, with

qualified personnel shall bé set-up under the control of senior Executive, who will directly to the
head of the organization.

vi. Action plan for implementing EMP ‘and environmental conditions along with responsibility
matrix of the company shall be prepared and shall be duly approved by competent authority. The
year wise funds earmarked for environmental protection measures sha

! II be kept in separate
account and not to be diverted for any other purpose.

vii.

Year wise progress of implementation of action plan shall be reported to the Regional Office of
MoEF&CC along with SEIAA and WBPCB along with the Six Monthly Compliance Report.

viii.Self-environmental audit shall be conducted annually. Every
environmental audit shall be carried out.

X. Additional conditions

three years third party

1) Clearance from Dept. of Health & Family Welfare, GoWB as applicable to be obtained.

2) Piczometer should be installed to continuously monitor the groundwater level. The lithological
log of the piczometer should be submitted with compliance reports.

3) Water quality shall be monitored at all points of abstraction/ inlet and discharge.
XI.  Miscellancous

i. The environmental clearance accorded shall be valid for a period of 10

‘ years for the proposed
project.
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Environmental Clearance for the proposed establishment of Common Bio-Medical Waste Treatment Facility
(CBWTF) at Village - Kaluabari, LR Plot Nos. 160, 300, 302, 309, 310, 311, 312, 314, P.O. -

Debithakurbari, P.S. - Rajganj, Mouza - Chhatgujrimari, Pargana - Balkunthapur, Dist. - Jalpaiguri, West
Bengal, by M/s. Unique Universal Bio Waste LLI.

il. The project proponent shall prominently advertise it at least in two local newspapers of the
District or State, of which one shall be in the vernacular language within seven days indicating
that the project has been accorded environment clearance and the details of MoEFCC/SEIAA
website where it is displayed.

iii. The copies of the environmental clearance shall be submitted by the project proponents to the
Heads of local bodies, Panchayats and Municipal Bodies in addition to the rclcvur}l offices of the
Government who in turn has to display the same for 30 days from the date of receipt.

iv. The project proponent shall upload the status of compliance of lhc'stipulatcd environment
clearance conditions, including results of monitored data on their website and update the same
- on half-yearly basis.

v. The project proponent shall submit six-monthly reports on the status of lhe_compliance of the
stipulated environmental conditions on the website of the MoEF&CC at environment clearance
portal with a hard copy to SEIAA/WBPCB.

vi. The project proponent shall submit the environmental statement for each financial year 'in Form-
V to the concerned State Pollution Control Board as prescribed under the Environment
(Protection) Rules, 1986, as amended subsequently and put on the website of the company.

vii. The criteria pollutant levels namely; SPM, RSPM, SO2, NOx (ambient levels as wc.ll as stack
emissions) or critical sectoral parameters, indicated for the project shall be monitored and
displayed at a convenient location near the ,maip gate of the company in the public domain.

viii.The project proponent shall i_nfoffﬁfthé R'_eg‘i(')nz‘lir Office of the MOEF&CC along with SEIAA
and WBPCB, the date of ﬁn_"avﬁciﬁl_ closure arlldjfin'al_ approval of the project by the concerned
authorities, commencing the-land development work*and start of production operation by the
project. / h N NS

f § : y 3 N . ' \i . .
ix. The project authorities must strictly. adhere«to-the stipulations made by the State Pollution
Control Board and the State Government. 0

- | . P - . ! “»‘i § ,-{

x. The project proponent shall ‘abide by all the.commitments and recommendations made in the
EIA/EMP report, commitment ‘made- during Public’ Hearing and also that during their
presentation to the State Expert Appraisal Committee (SEAC).

xi. No further expansion or modifications-in. the plah?slizili be carried out without prior approval of
the SEIAA. ‘ il

xii. Concealing factual data or submission of false/fabricated data may result in revocation of this

environmental clearance and attract action under the provisions of Environment (Protection) Act
1986. ’

xiii. The SEIAA may revoke or suspend the clearance, if implementation of any of the above
conditions is not satisfactory.

xiv.The SEIA.A reserves the right to stipulate additional conditions if found necessary. The
Company in a time bound manner shall implement these conditions.

XV. T!\e Regional 'foice of the MoEF&CC/SEIAA/WBPCB shall monitor compliance of the
stipulated conditions. The project authorities should extend full cooperation to the officer (s) of

the Regional Office of MoLF&CC/SEIAA/WBPCB by furnishing the requisite data /
- information/monitoring reports.

xvi. The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention
& Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986, Hazardous and Other Wastes (Manage:mcnl 'and
Transboundary Movement) Rules, 2016 and the Public Liability Insurance Act, 1991 along with
their amendments and Rules and any other orders passed by the Hon'ble Suprer’nc‘ Court of India
/ High Courts/NGT and any other Court of Law relating to the subject matter,

xvii. Any appeal against this EC shall lic with the National Green Tribunal, if preferred, within a
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Environmental leearance Jfor the proposed establishment of Common Bio-Medical Waste Treatment Facility
(CBWTF) at Village - Kaluabari, LR Plot Nos. 160, 300, 302, 309, 310, 311, 312, 314, P.O. -

Debithakurbari, PS - Rajganj, Mouza - Chhatgujrimari, Pargana - Baikunthapur, Dist. - Jalpaiguri, West
Bengal, by M/s. Unique Universal Bio Waste LLP.

period of 30 days as prescribed under Section 16 of the National Green T ribunal Act, 2010.

xviii. The contact details of the proponent and the name of the consultant are given below -

Name of the Contact person with Designation | Mr. Hiren Chandra Roy, Designated Partner

Address A-1 Shyam Plaza,S.F.Road,Ward No 08 PO + PS-
Siliguri Darjeeling-734001.
Email uubllp@gmail.com
Telephone Number 8016277738
Fax No.
Name of the Environmental Consultant M/s. Gaurang Environmental Solutions Pvt. Ltd.
}‘.— \
f
.




vosed f.\‘mblishnwul of Common Bio-Medical Waste Treatment Facility
LR Plot Nos. 160, 300, 302, 309, 310, 311, 312, 314, P.O. -

gnvironmental Clearance for the proy
(CBWI‘F) at Village - Kaluabari,

Debithakurbari, P.S. - Rajganj, Mouz
Bengal, by M/s. Unique Unive

NEED B

ASED A

)R LOCAL PEOPLE FOR K

Public hearing Action plan as per MoEF&CC O.M. dated 30/09/2020

12a - Chhatgujrimari, Pargana - Batkunthapur, Dist. - Jalpalguri, West
rsal Bio Waste LLP,

YEAR OF IMPLEMENTATION TOTAL
St | Major Activity heads EXPENDITURE
No 1" Year 2" Year 3" Year (Rs. in Lakhs)
Based on Public Consultation / Hearing
1 | Jobs & Skill development Programmes
Skill training | Physical Skill Skill Skill
programme Nos. & | development | development | development
for local village program  in | program  in | program in
youth in the Kaluabari Chhat Fatapukur
nearby village Guzrimari village
villages village
Budget in Rs.1.0 Lakhs Rs.1.0 lakhs Rs. 1.0 lakhs 3.0
lakhs
2 | Street Solar Lighting -~ 1
Installation of | Physical 15.nos. of 15 nos. of .. 15 nos. of
street solar Nos. & solar street solar street ~ | solar street
light along the | village light in light in Chhat | light in
adjacent road Kaluabari Guzrimari Fatapukur
of the plant village village village.
and nearby
villages ; _
Budget in Rs.'1.0 Lakhs | Rs. 1.0 lakh Rs. 1.0 lakh 3.0
lakhs
3 | Infrastructure | Maintenance | Maintenance = | - -
development | of approach | of approach
road in road in village
adjacent Fatapukur
villages
Budgets in Rs 4 Lakhs - B 4.0
lakhs
Total 10
Validity Qwn
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WEST BENGAL POLLUTION CONTROL BOARD

Paribesh Bhawan
10A, Block-LA, Sector-lll
Bidhannagar, Kolkata-700106

------------------------

To: shri Hiren Chandra.Roy,.Partner,.
M/s. Unique Universal.Bio Waste LLP,
Badapara, Mandal cGhat, Jalpaiguri, PIN -735132,

Sub:  Consentto Establish (NOC) from Environmental Point of View IR
Ret: iYour ¥¥85K0. .2pR1Iication No,4230501 Dated ......co..e.. 0.2.09..2023.

ii) Eny, Clearancesissued by SEIAA.WB,"'"v'ide,-_i_EC_ Identification No,EC -
23B057wB123900, File NOVEN/T=II-1/086/2022"dtd, 01,09,2023,
et O g L ‘;‘,“;"’”" e gy - M

Dear Snrs

In response to the application for Consent to Establish (NOC) for proposed Unit of M/s Uniqlie

Universal Bio Waste LLP \ , A4

for mmgamgnnnstaiiétion 9.?...99!!!119!1..;3,1.9:...Mﬁdigé;.,hést\e.'..'Itrea.tment...i‘aci lity

SCRWTE). .2t Village-Kaluakari,P.aQ.=Rebithakirbari, .S wRajgan ... Nouza—
Chhatgujrimari,Pargana=-Baikunthapur..

x.SATgU jrima 2argana=Baikunthapur.. Diste=Jalpaiquri., West.Be
Details of ' re - N A

this is to.%?bm? yc% mﬂ% gog? e?e.%y Sf:aﬁts%jé\f:%ﬁse%ﬂoeagﬁéﬁm@ (rgrﬁ the environmental point

of the above subject to the following conditions and speciat conditions annexed.

1. The quality of sewage and trade effluent to be discharged from your factoy shall satisfy the permissible
I’izm:ts isgg%escribed in 1S : 2490 (Pt. 1) of 1974, and/or its subsequent amendment and Envirofnyment ('Perotection)
ules1986.

2. Suitable measures to treat your effluent shall be adopted by you in 6rder to reduce the lluﬁohal loa
that the quality of the effluent satisfies the standards mentioned above. B 450

3. You shgll have to app'ly. to this Board for its consent to operate and discharge of sewage and trade effluent
according to the provisions of the water (Prevention & Control of Pollution) Act, 1974. No sewage or trade
effluent shall be discharged by you without prior consent of this Board. .

4. All emission from your factory shall conform to the standards as laid by this Board.

5. No. emission shall be permitted wi_thout'pri'or approval of this Board and you shall apply to this Board for its
consent to operale and atmospheric emission as per provision of the Air (Prevention & Control Pollution) act,
1981.

6. No industrial plant, furnace, flues, chimneys, control equipment, etc. shall be constructed/reconstructed/
. i rior approval of this Board. '
erected/re-erected without p pp W@%\gﬁ\\"‘w




' NOCNO180774

7. You shall comply with

::l)) v“vlam (:mvonuon and Control of Pollution) Cess Act, 1077, If applicable,

. ater (Prevention and Control of Pollution ) Cess Act, 1078, If applicable

(i)  Environment (Protection) Act, 1086 :

(iv)  Environment (Protection) Rules, 1006

v R

v) azardous Wasles (Management and Handiing) Rules, 1000 and Amended Rules, 2000

(v)  Manutacture, Storage and Import of Hazardous Chemicals Rules, 1080 and Amended fules, 2000

(Vi)  Manutacture, Use,
ot Cell Rules, 1‘9.89'“‘”“ and Storage and Hazardous Micro-Organisma,

(viii) The Public Liability Insurance Act, 1991 and Amended Act, 1002
() The Public Liability Insurance Rules, 1991 and Amended Rules 1993

((:)) ’e‘romoduca:,Wasles (Management & Handling) Rules, 1998 and Amended Rules 2000 if applicable
ecycled Plastics Manutacture and Usage Rules 1099, If applicable and ’

(xi) Ozone Depleting Substances (Regulation & Control) Rules, 2000, if applicable

562
24

Qenetically Engineered Organisms

You will have 1o abide b i i i .
bnbioivyglod y any other stipulations as may be prescribed by any authority/local bodies/Government

SPECIAL CONDITION ;

Project Cost - Rs.4,9 Crores(Rupees Four Crores Ninety Lakhs only)

Please refer to annexure - II,
Any violation of the aforesaid conditions shall entail cancellation of this Consent to Establish {NOC)

Yours faithfully, Y

\/ \.VM/
Wl

Member Secretanf,c"l’l-:‘-ef Engine
West Behgal Pollution Control Board (EIM CE

KUE  —2m-20/2023(E) olfd. 18.09.2025

Memo NO. eceireemeeecnsenens
Copy forwarded for information to :

Dated

1. Chief Inspector of Factories, Government of West Bengal, N. S. Building, Kolkata;'fod 001

2. Director of Industries/Director of Cottage & Small Scale Industries, Government of West Bengal, N. S.
- Building. Kolkata-700 001

Guard file, West Bengal Pollution Control Board.

4. Environmental Engineer, /il/Alipur R.O./Howrah R.O./Hooghly R.0./B.R.0./D.R.O /Haldia R.0./S.R.0.Malda R.O./
Asansol R.0./WBPC Board.

5. Alipore Regional Office
*Minority Bhawan, 5th Floor, 12, Biplabi
Kanailal Bhattacharya Sarani, Alipore,
Kolkata-700 027
Telefax No. 033-2448-5553
TelNo.  033-2448-5554

7. Barrackpore Regional Office
Panpur More, Kalyani Expressway,
Vill.-Panpur, P.0.-Narayanpur,
Disl.: 24-Parganas (N), Pin-743 126
Telefax No. 033-2580 0573

6. Asansol Regional Office
Kalyanpur Satelite Township Project (KSTP), Or. B.C. Roy
Road, P.0 - Dakshin Dhadka, P.S. Asansol
(North), Dist-Paschim Bardhaman,
Asansok-713 302
Telefax No. 0341-2999280
0341-2999281

8. Durgapur Reginal Office 9. Haldia Regional Office 10. Hooghly Regional Office
Sahid Khudiram Sarani, Mouza ; Raghunathchak, PS : Bhabanipur Himalaya Bhawan, Delhi Road, Dankuni,
City Centre, Durgapur, (Formerly Sutahata), PO . Barghasipur Hooghly, Pin : 712311
Paschim Bardhaman-713 216. Dist. Purba Medinipur, Pin : 721 657 Telefax No. 033-2659-0957

Tel No. 0343-2546708
Telefax No. (0343) 2544915

Tel No. 03224-291293/94

11. Howrah Regional Office 12. Kolkala Regional Office 13. Malda Regional Office
“Minority Bhawan®, 5th Floor, 12, Biplabi Mani Square, Block No. 81T, Western Paribesh Bhaban,
Kanailal Bhattacharya Sarani, Alipore, Side, 8th floor, 164/1, Maniktala Main Road, Vill.: Abhirampur, P.O.; Mokdumpur,
Kolkata-700 027 Kolkata-700 054 P.S.: English Bazar, Malda-732 103
Tel No. 033-2448-2219/2220 Tel No. 033-2320-0059 / 9836288884 Tel No, 03512-223449
14,  Saltiake Regional Office 16. Siliguri Regional Office

Mani Square, Block No. 8IT, Westem
Side, 8th floor, 164/1, Maniktala Main
Road, Kolkata-700 054

Tel No. 2320-0097 / 9330869729

Paribahan Nagar, P.O.: Maligara, Siliguri,
Darjeeling, Pin-734 010

Tel No. 0353-257 1115

Telefax No. 0353-257 1113

\\\ W% A

Member Secretary,/ €hief

Liof Enminear

ine
West B al Pollution Contr garg
est Bengal Pollution LESaE)



Annexure - | to NOC SI. No. NO180774

Proposed establishment of Common Blo-Medical Waste Treatment Facility (CBWTF) at Village - Kaluabari,
Plot Nos. 160, 300, 302, 309, 310, 311, 312, 314, P,O, - Deblithakurbarl, P.§, - Rajgan), Mouza -
Chhatgujrimari, Pargana - Baikunthapur, Dist, - Jalpalgurl, West Bengal, by M/s. Unique Universal Bio

Waste LLP,
Detalls of the project :
Land Area 11455.6 sd?ﬁ?or 2.83 Acres . B ]
Greenbelt | 3780 sqm. (33%)
Particulars Capacity Numbers
Plasma Pyrolysis Capacity | 250 Kg/Hr 1+1 (Standby)
Plant capacity Shredder capacity 500 Kg/hr 1
Autoclave capacity 1500 Liters 1+1 (Standby)
ETP 10 KLD 1
Power Total Electricity load = 65KW

Energy requirement - 1300 kVA

requirement and
Source- WBSEDCL,

~olitce DG Set for standby- 125 KVA, Fuel - HSD
Water The water consumption will be 15.4 KLD. Daily fresh water demands 9.9 KLD which will
Requirement be sourced from Ground water and 5.5 KLD water will be recycled after treatment
Source of Water Water demand will be met through bore well.
Manpower Construction Phase - 30, Operation Phase - 50

Utility Water Waste Water Management

Required Generation

Domestic 2.4 2.0 5.5 KLD recycled /re-used

Floor washing 2.0 1.5 Sent to ETP and treated
Waste water Plasma Pyrolysis 2.0 1.8 water of 5.5 KLD recycled
generation Workshop/vehicle 2.0 1.8 /re-used

washing

Autoclave 4 1

Greenbelt 3 -- --

Total 15.4 8.1

Type ] Quantity l Treatment/ disposal

Solid waste

Organic 5.25 Kg/day | Municipal bin including food

waste

Inorganic 2.25 Kg/day WBPCB authorized recyclers
Solid /Hazardous H?zardous wast.e
waste generation l?ascarded con_tamers/ barrels / | 1.0 TPA Through authorized recyclers

liners contaminated with

hazardous wastes / chemicals,

if any

DG Waste oil/Spent oil 0.5 KL/A Authorized recyclers

ETP Sludge 198 TPA TSOF

Ash 66 TPA TSDF

Project Cost (Rs.) Rs. 4.9 Crores.

ety

S o En A
%,Membey ’S‘é'c'r_étary;'/’Chfef'Eggineer (EIM Cell)
" West B‘err'l'géa'l Poll iit:l‘d‘n‘ Control Board

P O ENVIFONG TELN Govl. o
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Annexure - Il to NOC SI. No. NO180774 %
Special conditions issued to M/s. Unique Universal Bio Waste LLP for the proposed establishment of
Common Bio-Medical Waste Treatment Facility (CBWTF) at Village - Kaluabarl, Plot Nos, 160, 300, 302,
309, 310, 311, 312, 314, P.O. - Debithakurbarl, P.S, - Rajgan), Mouza - Chhatgujrimari, Pargana -
Baikunthapur, Dist. - Jalpaiguri, West Bengal.

A) Emission -

i, Incinerator (Plasma Pyrolysis) of capacity 250 kg/hr (1+1 standby) should be dual chambered and
equipped with rapid quencher, Multi-cyclone, three stage venturi scrubber, packed bed alkaline
scrubber, Cyclonic Droplet Separator, mist eliminator and stack of minimum height 30m from GL.

Stacks to have sampling port, platform and ladder as per Emission Regulation Part ~ Il of CPCB.

. DG Set- 1x125 KVA,
a) Stack of adequate height to be provided with acoustic enclosures and residential silencer.
b) Stack to have sampling port, platform and ladder as per the Emission Regulation Part ~ Il of
CPCB. ‘
¢) Emission standards, Fuel specification and Stack height should comply with the prescribed limits
under the notification of Ministry of Environment & Forest, Govt. of India, G.S.R. 489(E)
[09.07.2002] and subsequent amendments.

B) Effluent:-

1) Process — To be treated in adequately designed effluent treatment plant and recycled. Zero discharge
condition to be maintained.

2) Domestic —to be discharged through septic tank to soak pit.

C) Solid Waste : -

i. Incineration ash should be stored under covered shed, in a separate room having floor liner and
disposed to authorized TSDF.

ii. Hazardous waste to be collected and disposed off as per the Hazardous waste (Handling and
Transboundary Movement) Rules, 2016.

iii.  Municipal Solid waste to be disposed off regularly as per the Solid Waste Management Rules, 2016.

D) General :-

1) CPCB Guidelines, 2016 should be followed for establishment of new Common Bio-Medical Waste
Treatment Facility (CBWTF).

2) Noise Control - Ambient noise & D.G. Set noise level not to exceed the permissible limit. Every care to
be taken for control noise.

3) No additional machinery / equipment can be installed without permission from this board.

4) The standards / guidelines for control of noise from stationary Diesel Generator sets prescribed under
notification of Ministry of Environment & Forest, Govt. of India, dated 22.12.1998 viz. Environment
(Protection) (2" amendment) rules, 1998 to be followed.

5) The unit should comply with the provision of Bio-Medical Waste Management Rule, 2016 and its
amendments thereafter.

6) Ground water shall not be abstracted without prior permission of the competent authority as per the
West Bengal Ground Water Resources (Management, Control and Regulation) Act, 2005.

7) Adequate permission for Rain Water Harvesting should be made. Recharging of Ground Water is not
Chief Engineer

Vi, in.xziol'l Contro! Board
Dept. (]:' vironiaedt, Goyt, of W.B.
’ >y
@ﬁ WL

permitted.
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Special conditions issued to M/s. Unique Universal Blo Waste LLP for the proposed establishment of
Common Bio-Medical Waste Treatment Facllity (CBWTF) at Village - Kaluabari, Plot Nos. 160, 300, 302,

309, 310, 311, 312, 314, P.O. - Debithakurbarl, P.S, - Rajgan), Mouza - Chhatgujrimari, Pargana -
Baikunthapur, Dist. - Jalpaiguri, West Bengal.

Annexure — 11 to NOC SI. No. NO180774

8) Allinternal loads should be paved.
9) NOC may be revoked by the State Board, in case of failure of implementation of the above conditions.
10) Green Belt to be developed over at least 33% of total project area within the plan Premises.
11) The proponent should strictly abide by the conditions stipulated in the Environmental Clearance

accorded by the State Environment Impact Assessment Authority (SEIAA), West Bengal, vide EC

\dentification No. EC23B057WB123900, File No. EN/T-11-1/086/2022 dated 01/09/2023.
12) Statutory clearances, as applicable to be obtained from the Competent Authorities.
13) ‘Consent-to-Operate’ and authorization to be obtained for the same from the State Board.
14)

Land Conversion Certificate / Permission and Statutory licenses as applicable to be obtained from the
Competent Authorities.

15) All the activities regarding Waste Management must be done Strictly in accordance with the
concerned Acts and rules prevailing.

—

16) Every care must be taken for mitigating odour problem.

17) Good housekeeping to be maintained.

18) This NOC is valid up to 30.09.2030 for setting up of the Common Waste Management Facility.

/ WW‘(/\W%\W“
\ Member Secretary / Chief Engineer (EIM Cell)
West Bengal Pollution Control Board
Chicl Engineer
W, B. Pollution Conlrol 8¢
Dept. of Environment, G

patY SR GHEZ!
i ¢ iend

(3]
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WEST BENGAL WEST BENGAL POLLUTION CONTROL BOARD 2.(6
———— Paribesh Bhawan, 10A, Block LA, Scctor 111
it Ay Salt Lake City, Bidhan Nagar, Kolkata - 700 106, INDIA

Website : www.wbpeb.gov.in, e-mail ¢ whpchnet@whpceb.gov.in

Category of the Industry : RED
Application Type: CTO
CTO No.: WBPCB/6077910/2024 Date : 06/03/2025

Consent to Operate (CTO) under Section 25 & 26 of the Water (Prevention and Con_trol of Pollution)
Act, 1974 as amended and Scction 21 of the Air (Prevention and Control of Pollution) Act, 1981 as
amended.

Reference: Application No.: 6077910

The West Bengal Pollution Control Board (hereinafter referred to as State Board) under the provisions of Section 25
& 26 of the Water (Prevention and Control of Pollution) Act, 1974 as amended and Section 21 of the Air
(Prevention and control of Pollution) Act, 1981 as amended, and Rules and Orders made thereunder hereby grants
Consent to Unique Universal Bio Waste LLP (hercinafter referred to as Applicant) for its unit located at Mouza —
Chhatgujrimari, Vill- Kaluabari, P. O- Debithakurbari, P. S- Rajganj, Dist — Jalpaiguri, PIN — 735133 for the
period from 06/03/2025 to 28/02/2030 to operate the industrial unit/project and to discharge liquid effluent and
gascous cmission from the premises / land of the industrial unit/project, in accordance with the conditions as
mentioned below, provided that on any day at any instance the quantity and quality of liquid discharge and gaseous
emission shall not exceed the permissible limit as spécified in this consent letter and in the Environment (Protection)
Act, 1986 and Rules thereunder, as amended.

Breach of the conditions and / or failure t ‘;ép_njpl‘y with[thg;directions as mentioned below shall render the
industry/project liable for prosecution understhesprovisions-of-the-Water (Prevention and Control of Pollution) Act,
1974 as amended and Scction 21 of the Ai@nﬁ@"@fﬁlution) Act, 1981 as amended.

The State Board rescrve the right to revoke,-withdraw_or-fiiake-any reasonable variation / change / alter the
conditions .of this consent letter giving %@g‘}nggc ,Vth_cu:;‘.fihdustry.
% T REUENTY aNT)
Conditions : s e SR SR
E N\ 17 4
.\V‘ ¥ g

A8 Y -l"'
LI

This Consent is valid for the following activities :

—

S1.No Name of Activity/Products/By-products Production Capacity (Per Month)

1 Common Bio-medical Waste Treatment 7000 Kg/Day
Facility for collection, transportation, treatment
& Disposal of Bio-medical wastes generated
from bedded & non bedded health care
facilities using 2x250kg/hr. capacity plasma
pyrolysis (Ino, standby), 1x1500Liter/batch
capacity autoclave and 1x500 kg/hr. capacity

shredder
2 The industry shall remain responsible for quantity and quality of liquid effluent and air emission.
3 Daily waste water generation and discharge shall not exceed :
No. of outlets Source of Waste Water Quantity in Kilo Place of discharge
Liters/day
1 Scrubber, vehicle washing, 6.1 Treated in ETP and reused
floor washing etc.
2 Domestic 2 Septic tank & Soak pit

"This is computer generated document Jfrom OCMMS by WBPCB"
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To bring into any altered or new outlet / outfall or to change the place of discharge, the industry shall have to
inform the Board and obtain prior permission of the Board in this effect.

The industry shall provide comprehensive facility for treatment of industrial liquid waste und'don}csuc liquid
wasle (sewage, su\lugc and liquid effluent generated from cunlccn?. and operate and maintain the same
cominuousl)7 s0 that the quality of final ¢ffluent conforms to the Standard as given below:

Outlet No. Naturc of ‘ Parameters and standard Frequency of

efMuent Parameters | Standards Unit sampling

1 Industrial Oil & Grease 10 mg/L, Quarterly

| Industrial pll 6.5 10 9.0 Quarterly

| Industrial Total suspended 100 mg/L Quarterly

Solid (TSS)

1 Industrial Chemical Oxygen 250 mg/L Quarterly
Demand (COD)

1 Industrial Biological Oxygen 30 mg/L Quarterly
Demand (BOD)

1 Industrial Bio-assay test 90% survival of Quarterly

fish after 96 hours
in 100% effluent

2 Domestic pH 5.5t09.0 Yearly
2 Domestic Total suspended 100 mg/L Yearly
Solid (TSS)
2 Domestic Biological Oxygen 30 mg/L Yearly
Demand (BOD)
2 Domestic Oil & Grease 10 mg/L Yearly
2 Domestic Biological"Oxygen'[®= 250 mg/L Yearly
Demand (BOD) ool ersercere
Provisions shall be made to install sens ’giz}se(é» ‘ater Qualityy monitoring system and flow meter to share the
information with the state board on a Réal Tim .‘b?gﬁéiﬁ' Qbm
Daily water consumption for the following purposes-shall.not exceed
SL NO. __ Purpose of Water Use Quantity (KL/Day)
1. g Domestic' 2.4
2. . Process 6.0
3. Others(Washing) 4.0

The Industry shall install suitable digital device for measuring the volume of water consumed for different

purposes as mentioned above giving correct result (o the satisfaction of the State Board. The device shall be
able to provide information to disseminate the quantity on a real time basis.

All the stacks connected to various sources of emissions must be designated by numbers.

The industry shall install comprehensiy

1 ¢ pollution control equipment and operate and maintain the same to
conform to the standard as given below
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The industry shall provide ports i
platform etc. for monitoring / sampli
and use by the State Board’s staff as we

necessary permanent facilities such as ladder,
1 the same shall be made available for inspection
orized agencies.

Waste generation, treatment and disposal shall*bé‘as'speCified below :

S.No Description of Waste Quantity Treatment and Disposal
1 DG Waste oil/Spent oil 0.5 Kilo Liters/Year Through authorized recycler
2 ETP Sludge 54 Kg/Day Through CHWTSDF
3 Ash 250 Kg/Day Through CHWTSDF
4 Plastic, Glass etc. 40 Metric Tonnes/Year Through authorized recycler

The Industry shall obtain Authorisation for waste and also register for EPR wherever applicable.

The industry shall take adequate measures for control of noise level from its own sources within the premises
within the limit given below :

Time Limit in dB (A) Leq
Day time (06 a.m. to 10 p.m.) 65
Night time (10 p.m. to 06 a.m.) 55

Noise barriers should be installed if the Noise Level is found to be cxcecding the desired levels.

The industry shall at all times maintain good house-keeping and control pollution (including fugitive

cmissions) from all sources to maintain clean environment in & around factory premises and in surrounding
arcas.
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The Industry shall bring about at least 33% of the total land area under the tree cover, 2

The Industry shall provide sufficient alternate electrie power source like Green DG or Storage Battery System
cte. to operate all pollution control facilities, In absence ol such alternate power source, the production shall
be stopped/controlled to conform to the conditions of the Consent,

The industry shall install a separate energy meter showing the consumption of energy for operation of
pollution control devices and shall install suitable device for measuring the volume of water consumed for
different purposes as mentioned in SLNo. 3.

The Industry shall provide drainage system for discharge of industrial and domestic effluent and a separate
drainage system for storm-waler,

The industry shall maintain a separate register showing consumption of chemicals used in pollution control
systems,

The Industry shall get the samples of hazardous wastes / leachates analysed at least once in a year from a
laboratory recognised by the West Bengal Pollution Control Board and ensure that they conform to the limits
stipulated. Test reports shall be sent to the Board.

The Industry shall submit the Environmental Statement Report for the financial ycar ending 31st March of the
current year in the prescribed form (Form V) as required under the provisions of Rule 14 of the Environment
(Protection) [Second Amendment] Rules 1992 by 30th September of every year, to the WBPCB.

The Industry shall allow the officers of the State Board to enter into the premises of the unit at any reasonable
time to inspect the pollution control systems and shall provide adequate and safc facility for collection of air,
wastewater and solid waste samples for monitoring by the State Board as well as by authorized agencics of
the State Board, as and when required by them.

: S R e
The industry shall maintain an Inspection Book in the factory premises which shall be made available to
inspecting officers of the State Board for insgaction, review and to write down any direction or observation as

is deemed necessary during the inspection & T BENGAL

The Industry shall furnish to the SlalQ_ﬂBs‘a’l‘a@a’i‘li}iﬁfounvz‘i"t%ﬁiﬁéspccl of quality, quantity, rate of discharge,
place of discharge of liquid effluent and air¢émission. ™~
| p

>

The Industryshall maintain adequate number of qualified and trained personncl among its staff for
propermaintenance and operation oftthe effluent treatment and/or cmission control devices and for
overallenvironment management of the industry. &~

e S B

The Industry shall have to make registration for the use of groundwater if any, with State Water Investigation
Directorate (SWID).

The Industry shall intimate to the State Board immediately of any occurrence or apprehension of occurrence
of discharge of any poisonous, noxious or pollutants in ¢xcess of quality as well as quantity as mentioned
carlier to any receiving water body/receiving system or o atmosphere owing to accident or other unforescen
incident/event including natural disaster. The Applicant shall (i) take all steps adequate to prevent such
accident discharge / release of poisonous, noxious or pollutants and to limit their conscquences to persons and
the environment, (ii) provide to the persons working on the site with the information, training and equipment

including antidotes necessary (o ensure their safety and mitigate the accidental release of poisonous noxious
or pollutants to the environment.

lf‘lh'c Industry is using Diqscl 'Gc_ncralor sct or generating any other hazardous waste, it should install a
Digital Display Board to discriminate all information as stipulated in this regard.

The industry shall make an application to the State Board in the prescribed form for renewal of the consent at
lease 120 (one hundred & twenty) days before the date of cxpiry of this Consent.

The industry shall not make any alteration / expansion / modification in the cxisting manufacturing process

and cquipment, pollution control system and shall not alter or bring in any new outlet/outfall or stack or
change the place of discharge, without prior approval of the Board.
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30 The industry shall comply with all applicable Environmental Acts and Rules.

31 The Industry shall comply with the provisions of relevant Waste Management Rules and also submit Annual
Returns / Manifests on regular basis,

v
9

Conccealing factual data or submission of false or fabricated data/information may result in revocation of
Consent to Operate and attract action under the provisions of the Water (Prevention and Control of Pollution)
Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981,

Special Conditions:
Pl see Annexure 1 & 11
Any violation of the aforesaid conditions shall entail cancellation of this Consent for Operate.

For and on behalf of West Bengal Pollution Control Board

ZVN,\W&J_

06/03/2025

Chicf Engineer
Waste Management Cell

WEST BENGAL
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ANNEXURE | to 'Consent to Operate' of M/s Unique Universal Bio Waste LLP

Name of the unit: M/s Unique Universal Bio Waste LLP

Mouza - Chhatgujrimari, Vill- Kaluabari, P. O- Debithakurbari,
P. S- Rajganj, Dist - Jalpaiguri, PIN - 735133

a. For DG set below 800 kW H = h + 0.2 x VkVA Where H = height of exhaust stack h = height of building.

%

b. For DG set above 800 kW - Minimum 30 meter. In case building height is more than 30 meter Stack Height =

Building height + minimum 6 meter

TABLE

Power (‘;l‘l;‘;:\\l‘\ Emission Limits Smoke Limit  (light zf'lm;rpliun
{ ) cocfficient, m™)
{ (g/KW-hr)
! , NOx +HC Cco PM
| Upo I9RKW <75 <33 <03 <07
i MMore than 19 KW upto 73 <47 <33 <0.3 <0.7
| KW
B 5 <0.7
| Mare than 75 KW upto 800 <40 <35 <02 <0.
| KW
L

EMISSION STANDARDS FOR DIESEL ENGINES (ENGINE RATING MORE THAN 0.8
MW (800 KW) ) FOR POWER PLANT, GENERATOR SET APPLICATIONS AND OTHER

REQUIREMENTS
TABLE
Parameter Area Total engine Generator sets commissioning
Categor | rating of the plant date
Yy (includes existing Before Between On or
as well as new 1.7.2003 | 1.7.2003 after
generator sets) and 1. 7.
1.7.2005 2005
NOx (as NO-2) A Upto 75 mw 1100 270 710
{AT 15% O3 ) . dry basis. B Upto 150 mw
in ppmv A More then 75 Mw 1100 710 360
3 More then 150 Mw
NMHC (as C)(at 15% Both 150 100
Oz2). mg/Nm3 A and B
PM (ot Diesel Fuels- Both 75 75
15% HSD & LDO A andB
O2). Fumace Oils- Both 150 100
mg/Nm | LSHS & FO A andB
3
CO (ot 15% O:). Both 15
mg/Nm? A and B ° 159
Sulphur Content in fuel A < 2%,
F g . 3 ( 4%
vel specification For A only Up to SMw Only Diesel fuels (HSD, LDO) shall
- - be used.
Stack h'eoght'(for Stack height shall be maximum of the following. in meter:
generator sets (i) 14 Q°3, Q= Total SO; emission from the i
2 Y » G plant in kg/hr.
commissioned after (ii) Minimum é m. abo ildi
.7.2003) I8 instoony. ve the building where generator set
(iii) 30 m.
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ANNEXURE Il to 'Consent to Operate' of M/s Unique Universal Bio Waste LLP

Name of the unit: M/s Unique Universal Bio Waste LLP

Mouza - Chhatgujrimari, Vill- Kaluabari, P. O- Debithakurbari, %
P. S- Rajganj, Dist - Jalpaiguri, PIN - 735133

. The unit should follow the Revised Guidelines for Common Bio-medical Waste Treatment and Disposal Facilities

and also the Guidelines for Bar Code System for Effective Management of Bio-medical Waste published by the
Central Pollution Control Board in December, 2016 and April, 2018 respectively.

. The unit should comply with the terms and conditions stipulated in the ‘Consent to Establish’ issued vide memo

no. 545-2N-20/2023 ( E) dated 13/09/2023 and ‘Environmental Clearance’ vide no. EC238057WB123900 dated
01-09-2023, File no. EN/T-II-1/086/2022 dated 01/09/2023 properly.

. The Common Bio-medical Waste Treatment Facility shall cater health care units situated at a radial distanpe of
75KM within the State of West Bengal. However, in a coverage area where 10,000n0s. beds are not available

within radial distance of 75KM, the Common Bio-medical Waste Treatment Facility shall cater the healthcare
units situated up to 150KM radius w. r. t its location within the state of West Bengal.

. Analysis report of effluent and emission should be submitted initially within 30days hereof.

. Thickness of all plastic carry bags should be at least one hundred and twenty (120) microns as per the provision
laid down in the Plastic Waste Management (Amendment) Rules, 2021 and EPR registration should be obtained

through online centralized portal *https://eprplastic.cpcb.gov.in’ as per the Plastic Waste Management
(Amendment) Rules, 2022.

- This *Consent to Operate’ is valid upto 28-02-2030 for Common Bio-medical Waste Treatment Facility for

collection, transportation, treatment & disposal of Bio-medical wastes generated from bedded & non-bedded
health care facilities using 2 x 250Kg/hr. capacity Plasma P

yrolysis (one number stand by), 1 x 1500lit/batch
capacity Autoclave and 1 x 500Kg/hr. capacity Shredder.

- This *Consent to Operate’ is issued without prejudice to the rights and contentions of the parties in any pending
case before any competent Court of Law.
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scecraonn P WEST BENGAL POLLUTION CONTROL BOARD
e Paribesh Bhawan, 10A, Block LA, Sector ITI %
T4 Salt Lake City, Bidhan Nagar, Kolkata - 700 106, INDIA
A\ | / 4 Website : www.wbpch.gov.in, e-mail : wbpchnet@wbpcb.gov.in
Ref No. - WBPCB/6083166/2024 Dated:- 06/03/2025
FORM-III

(Authorization for operating a facility for generation, collection, reception, treatment, storage,
transport and disposal of biomedical wastes as per the Bio-Medical Waste Management Rules, 2016
and as amended )

1. M/s Unique Universal Bio Waste LLP, Hiren Chandra Roy an occupier or operator of the facility located at
Mouza — Chhatgujrimari, Vill- Kaluabari, P. O- Debithakurbari, P. S- Rajganj, Dist — Jalpaiguri, PIN — 735133 is
hereby granted an authorisation for: Collection, Reception, Transportation, Storage, Treatment or Processing or
Conversion, Disposal or destruction use, Any other form of Handling.

2. M/s Unique Universal Bio Waste LLP is hereby authorized for handling of biomedical waste as per the capacity
given below:

(i) HCF/CBMWTF type: CBMWTF
(ii) Health Care Facility Category : Biomedical waste management agencies
(iii) Number of beds of HCF: NA =

(iv) No of HCFs covered by the CBMWTF: -

(V) No of beds covered by the CBMWTF: - WEST BENGAL
LR e IO R e e day

(vi) Installed reatment and disposal capaci

(vii) Jurisdictional area and distance COVCWJ
(viii) Quantity of BMW treated or dlsposedh
Type of Waste Category %ﬁty permitted for Handling
“ zﬂg per day on monthly average basis)
Yellow -

Red —
White -
Blue —
Total -

3. This Authorization shall be in force for a period up to 28/02/2030 from 06/03/2025

4. This Authorization is subject to the conditions stated below and to such other conditions as maybe specified in the
rules for the time being in force under the Environment (Protection) Act, 1986.

Terms and Conditions of Authorisation

1. The authorisation shall comply with the provisions of the Environment (Protection) Act, 1986 and the rules
made there under.

grgs‘::l: ;::lctlhmrii(:;.or its renewal shall be produced for inspection at the request of an officer authorised by the

3. 'n'ae. person authon:zc_d shall not rent, lend, sell, transfer or otherwise transport the biomedical wastes without
obtaining prior permission of the prescribed authority.

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the application by the
person authorised shall constitute a breach of his authorisation.g P Y
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5. Tt is the duty of the authorised person to take prior permission of the prescribed authority to close down the
facility and such other terms and conditions may be stipulated by the prescribed authority,

Additional Conditions: M

1. The occupier/operator must handle & manage bio-medical wastes as prescribed in the Bio-medical Waste
Management Rules, 2016 and take all steps to ensure that such waste is handled without any adverse effect to
human health & theenvironment.

2. The occupier shall handle mercury bearing waste as per guidelines issued by CPCB for the “Environmentally
Sound Management of Mercury Waste Generated from Health Care Facilities.”

3. Every authorized person shall maintain record related to generation, collection, temporary storage in accordance
with rules.

4. No untreated waste shall be stored onsite for more than 48 hours.

5. The applicant shall submit an Annual Report in Form-IV to the Board by 30th June every year as required
under the provisions (Rule-13) of the Bio-medical Waste Management Rules, 2016.

6. The West Bengal Pollution Control Board reserves its right to revoke, withdraw, make any reasonable variation
of the conditions or change or alter this ‘Authorization’ by giving one month notice to the Applicant.

Z.prp}ication for renewal of authorization shall be filled at least 120 (one hundred & twenty) days before the date
expiry.

Specific conditions:

Pl see Annexure 1.

06/03/2025
WEST BENGAL Chief Engineer
Waste Management Cell
"This is computer generated document from OCMMS by WBPCB"
WBPCB/6083166/2024
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ANNEXURE I to ‘Authorization’ of M/s Unique Universal Blo Waste LLP

Name of the unit: M/s Unique Universal Bio Waste LLP %
Mouza - Chhatgujrimari, Vill- Kaluabari, P, O- Debithakurbari,
P. S- Rajganj, Dist - Jalpaiguri, PIN - 735133

1. The unit should follow the Revised Guidelines for Common Blo-medical Waste Treatment and Disposal Facilities
and also the Guidelines for Bar Code System for Effective Management of Bio-medical Waste published by the
Central Pollution Control Board in December, 2016 and April, 2018 respectively.

2. The unit should comply with the terms and conditions stipulated in the ‘Consent to Establish’ issued vide memo
no. 545-2N-20/2023 ( E) dated 13/09/2023 and ‘Environmental Clearance’ vide no. EC23B057WB123900 dated
01-09-2023, File no. EN/T-11-1/086/2022 dated 01/09/2023 properly.

3. The Common Bio-medical Waste Treatment Facility shall cater health care units situated at a radial distance of
75KM within the State of West Bengal. However, in a coverage area where 10,000 nos. beds are not available
within radial distance of 75KM, the Common Bio-medical Waste Treatment Facility shall cater the healthcare
units situated up to 150KM radius w. r. t its location within the state of West Bengal.

4. Thickness of all plastic carry bags should be at least one hundred and twenty (120) microns as per the provision
laid down in the Plastic Waste Management (Amendment) Rules, 2021 and EPR registration should be obtained

through online centralized portal ‘https://eprplastic.cpcb.gov.in’ as per the Plastic Waste Management
(Amendment) Rules, 2022.

5. This “Authorization’ is valid upto 28-02-2030 for Common Bio-medical Waste Treatment Facility for collection,
transportation, treatment & disposal of Bio-medical wastes generated from bedded & non-bedded health care

facilities using 2 x 250Kg/hr. capacity Plasma Pyrolysis (one number stand by), 1 x 1500lit/batch capacity
Autoclave and 1 x 500Kg/hr. capacity Shredder.

6. This ‘Authorization’ is issued without prejudice to the rights and contentions of the parties in any pending case
before any competent Court of Law.
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RTI MATTER : VERY URGENT '
. EST BENGAL POLLUTION CONTROL BOARD
Mgiaponll N\ "“ I- F E "(Department of Environment, Government of West Bengal)
R, \\ I Paribesh Bhawan, 10A, Block-LA, Sector 111, Bidhannagar, aq
R ‘ Kolkata-700 106, Ph: (033)2202-3000, Fax: (033)2202-3099
‘\gg’:’ \\‘ﬁ Emf&mw Wobsite: www.whpeb.gov.in, Emall: net.wbpeb-wb@bangla.gov.in
Memo No.0S 84 /11-5/2026 (Part-X) Date: 23 .4. 02
To
Shri Gaurav Borar
TA, Benginck Street, Old Wing,
2nd Floor, P.S. : Harestreet,
Kolkata-700001

Sub: Information under the “Right to Information Aot 2005”. .
Ref: Your letter dated 05.03.2026 received on 06.03.2026 (RTI Casc No. A003916)

Sir/Madam,
With reference to the above, I am furnishing the relevant answer as sought for.

Information sought for Answer

(1) As to whether any casc/cases is/arc pending for | Ycs. Against M/s Greenzen Bio Private Limited
adjudication against ‘M/s Greenzen Bio Private facility at Binnaguri, P.O. Fulbari, P.S.
Limited’, having registered office at Radha Apartment, | Bhaktinagar, Dist.-Jalpaiguri.

Iskon Mandir Road, 2nd floor, Siliguri, Darjeeling,
PIN : 734001, filed by the West Bengal Pollution
Control Board before the District / Sub Divisional /
Trial Courts at West Bengal.

(2) If so then the details of such case/cases filed against | C. R. Case No: 13/2028, pending before the Ld.

M/s Greenzen Bio Private Limited may kindly be | Judicial Magistrate, 3rd Court, Jalpaiguri, W.B.
provided. :

(3) If yes then an extract copy/certified copy of the Copy of the Petition of the State Board is
petition/complaint if any filed against the Ms |enclosed herewith.

Greenzen Bio Private Limited may kindly be provided ’
as per the provisions of section 2(j)(ii) of the Right to
Information Act, 2005. '

Thanking you,

Public Relation Officer &
State Public Information Officer
(Under the Right to Information Act, 2005 )
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IN THE COURT OF LEARNED ADDITIONAL CHIEF JUDICIAL MAGISTRATE,
JALPAIGURI

POLICE STATION : BHAKTINAGAR
CASENO.C/ OF 2017

In the Matter of :-

A complaint U/S 200 of the Code of Criminal
Procedure, 1973.

AND
In the Matter of:-

WEST BENGAL POLLUTION CONTROL

BAORD, having its Head Office at “Paribesh

Bhawan”, 104, Block LA, Sector - 11, Salt Lake

City, Kolkata 700 098 and Regional Office at

Module 4B, Webel IT Park, Paribahan Nagar,

P.O. Matigara, Siliguri, Dist. Darjeeling, Pin.

734010, represented by Sri Gautam Kumar

Paul, Asstt. Environmental Engineer, Incharge

Siliguri Regional Office.

+++-er..Complainant
Vs .

1. M/s. Greenzen ‘Bio. Pvt. Lid., having its
Bio-medical Waste Treatment Facility at
Mouza Binnaguri, P.O. Fulbari, PS.
Bhaktinagar, Dist. Jalpaiguri, Pin. 734015
and. having its registered office at Room
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7. Sandip Basak, Project Manager of M/s %
GREENZEN BIO PVT, LTD,, having its Bio-

medical Treatment Facility at Mouza
Binnaguri, P.O. Fulbarl, P.S. Bhaktinagé.r,
Dist, Jalpalguri, Pin. 734015.

8. P.V. Reddy, General Manager of M/s
GREENZEN BIO PVT. LTD., having its Bio-
medical Treatment Facility at Mouza
Binnaguri, P.O. Fulbari, P.S. Bhaktinagar,
Dist. Jalpaiguri, Pin. 734015.

Opposite Parties/ Accused Persons.

The humble complaint of the
complainant above named.

MOST RESPECTFULLY SHEWETH:-

L That, your petitioner is a public servant being Asstt. Em.rironmental
Engineer & In-charge of Siliguri Regional Office of the West Bengal
Pollution Control Board (hereinafter will be referred to as the ‘State
Board’).

2. - That, the addresses of Directors of the opposite party company have
been obtained from the website of Ministry of Corporate Affairs
(Company Master Data).

3. That, the Parliament enacted the Environmental (Protection) Act,
1986 (No.29 of 1986) on 23 May,1986 and it was published for
general information in the Gazette of India, Extraordinary, Part-II-
Section 1 on 26% day of May, 1986 and it came into force from
19.11.1986. The main intention of the Environmental (Protection) Act,
1986, (hereinafter will be referred as the said Act,1986) is to provide

for the protection and improvement of environment and for matters
connected.
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guidelines issued by the Central Government or, as the case may
be, the Central Pollution Control Board from time to time. %

b. ensure timely collection of bio-medical waste from the occupier as
prescribed under these rules; |

c. establish bar coding and global positiorﬁng system for handling of
bio-medical waste within one year;

d. inform the prescribed authority immediately regarding the
occupiers which are not handing over the segregated bio-medical
waste in accordance with these rules;

e. provide training for all its workers involved in handling of bio-
medical waste at the time of induction and at least once a year
thereafter. | |

f. assist the occupier in training conducted by them for bio-medical
waste management;

g. undertake . appropriate medical examination at the time of
induction and at least once in a year and immunize all its workers
involved in handling of bio-medical waste for protection against
diseases, includi_ng_'Hepatitis.B and Tetanus, that are likely to be
transmitted while handling bio-.meciical waste and maintain the
records for the same;

h. ensure occupational safety of all its workers involved in handling
of bio-medical waste by providing appropriate and adequate
personal protective equipment;

L report major accidents including accidents caused by the fire
hazards, blasts during handling of bio-medical waste and the
remedial action taken and the records relevant thereto ,
(including nil report) in Form I to the prescribed authority and
also along with the annual report;

j. maintain a log book for each of its treatment equipment according
to weight of batch; categories of waste treated; time, date and
duration of treatment cycle and total hours of operation;

k. allow occupier, who are gmng waste for treatment to the
operator, to see whether the treatment is carried out as per the
rules;

1. shall display details of authorization, treatment, annual report etc.
on its web-site;
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12.

11) The handling and disposal of all the mercury waste and lead
waste shall be in accordance with the respective rules and
regulations.

That, as per Rule 8 of the said Rule 2016
Segregation, packaging, transportation and storage -
1) No untreated bio-medical waste shall be mixed with other
wastes.
5) The operator. of common bio-medical waste  treatment
facility shall transport the bio-medical waste from the
- premises of an occupier to any off-site bio-meaica] waste
treatment facility only in the vehicles having label as
provided in part ‘A’ of Schedule IV alongwith necessary
- informatjon as specified in part ‘B’ of the Schedule IV.
6) The ve}j
shall comply with the conditions if any stipulated by the
State Pollution Control Board or Pollution Control

cles used for transportation of bio-medical waste

Committees i;)‘addition— to the requirement contained in the
Motor Vehicles Act, 1988 (59 of 1988), if nay or the rules
made there under for transportation of such infectious

waste.
7) Untreated human anatomical waste, animal anatomical

waste, soiled waste and, biotechnology waste shall not be
stored beyond.a period of forty-eight hours:

Provided that in case for any reason it becomes necessary to store
such waste beyond such a period, the accupier shall take appropriate
measures to ensure that the waste does not adversely affect human

health and the environment and inform the prescribed authority

along with the reasons for doing so.

That, as per Rule 18 of the said Rules 2016 ~

Liability of the occupier, dperator of a facility:-

1) The occupier or an operator of a common Bio-medical Wastes
Treatment Facility shall be liable for all the damages caused to the
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Copy of the said Notice for inspection and the inspection report of %
the State Board are collectively annexed herewith and marked with '

letter ‘A,

14. That, from the aforementioned inspection report of the State Board it is
clear that M/s Greenzen Bio Pvt. Ltd., is not operating the treatment
facility, violating the provisions of the said

Rules.

15.That, it is provided  under Section 15(1) of the said Act, 1986 that
whoever fails to comply w1th or contravenes any of the provisions of
this Act, or the rules made thereunder or orders or directions issued
thereunder, shall, in respect of each such failuré or contravention, be
punishable with imprisonment.for a term which may extend to five
years or with fine which may extend to one lakh rupees or with both,
and in case the failure or contravention continues, with additional fine
which may extend to five thousand rupees for every day during which
such failure or contravéntion conﬁﬁues after the conviction for the first
such failure or contravention.
It is also provided under s;sction 15(2) of the said Act, 1986 that, if
the failure or contravention referred to in sub-section(1) continues
beyond a period of one year after the date of conviction, the
- offender shall be punishable with imprisonment for a term which

may extend to seven years.

16. That, it is provided under section 16(1) and 16(2) of the said Act, 1986
that;

16(1)-where any offence under this Act has been committed by a

company, every person who, at the time the offence was committed,

was directly in charge of, and was responsible to, the company for
the conduct of the business of the company, as well as the company,

shall be deemed to be guilty of the offence and shall be liable to be

proceeded against and punished accordingly.
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b) take cognizance of the offence,

c¢) lssue process and convict the

aforesaid accused persons who

committed offence u/s 15 and

section 16 of the Environment

(Protection) Act, 1986 and read with

* rule 8 and 8(7) of the Bio-Medical
Waste Management Rules, 2016

/ d) direct the accused nos. 1 to 8 to
effect necessary compliance as
required: under the aforementioned

Acts and Rules;

e) pass such other order or orders as

N

deemed fit and proper.
And for this, your complainant as in duty bound shall ever pray. |

List of Witnesses :
1. Shri Goutam Kumar Paul, Asstt. Environmental Engineer, Siliguri
Regional Office, West Bengal Pollution Control Board.

2. Dr. Tapas Kumar Gupta, Chief Engineer, West Bengal Pollution
Control Board.
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BEFORE THE HON’BLE NATIONAL
GREEN TRIBUNAL
EASTERN ZONAL BENCH, KOLKATA,
WEST BENGAL

O. ANO. 204/2025/EZ

In the matter of :
M/S. Greenzen Bio Private Limited & Anr
...... Applicants
-Versus-

The State of West Bengal & Ors.
....Respondents.

COUNTER AFFIDAVIT ON
BEHALF OF RESPONDENT
NO. 9

Krishnendu Bera
Advocate, High Court, Calcutta
Mob: 9804470595 (M)

Email :

krishnendubera87@g1_n_ail.com
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